
File No: RCD-t)AO0 4 /1. /7fi23-Regul*rcry-FSSAI-part[S]
Food Saf'ety and Stahtlards Authority of Intlia

{A Stntutory body unden Ministry cf Heatrth and Family \trelfare)
fRegulatory Compliance Bivision]'

FDA Bhavan, Kotla Rcad, New Delhi-110 002 
,,, .,,

Dated, thefl Ti,ly, ZOZ4
Advisory

Ta,

All Foocl Busiuess Operators IFBOs]

Subiect; - Clarification regarding SetrlinglMarketing of fruit iuices with Nnn-
standardized ingredients - reg.

This is in cotrtinttation to the Adrrisory deted 3d Junr, 2024, regarriing tlie above
cited s*biert. It has collte to the notice of FSSAI that ferv rnanufactiiretrs flre arklirig non
stnnrlardized ingredients srirtrr as 'Deior:ized apple juice co*centrate' in their fruit juices
whirh is :tot pennitted ingredienf unrler Fr:od Safety & Stanriartls Regulation.

2. Food Business Operators are direrted tc oirti:in appr*val of surh Non Specifierl
tc*rl /ingredirnts under FSS [Approval for Nmr-Specific Fa*d and Food IngredientsJ
Regrrlation ,2017 .

3. Further, the FBOs ar* also directeql to ensure that the claims rnade on the label
and in the advertisemetrts should be in compliance with the labelting requirements as
specified rtnder various FSSRs such as FSS {Advertising & C}ai*rsl Regulations, 2018,
FSS {Labelling & Displayl Regtrlations, 2020 etc.

4. In this regard, the concerned FBOs shall ens*re strict ronrpliance olthe sanrp.

5. This issues lv-ith the approval oflthe Competent Authorig.
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Exeiutive Director [CS]
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Conrrnissioners of Food Sat"ety of all States/UTs
Directors of all Regional Offices, FSSAI

C?O, FSSAI-r,vith a request fnr upl*arii*g *n tire FSSAI website


